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;f Central Administrative Tribunal Allzhabed,

. Bench Allshabad.

{ Dated; Allahabad, this the Joth day of Aprjl,2C00

A J

4 CORAM; Hon'ble Mr, S.K.I Nagvi, Member (J). “%

| Originzl Application No.292 of 1999,

|

i Komgzl Prasad Shcerma.
nJ S/o sh, Pooran Chgnd sharme .,
,‘ ' H/o New mbcdi, Nath Ka Bagh, Ghzdi Bjleriea. i
~— AQra ., |

eev s sApplicant,
(Counsel for the applicent; Sri, D,C Séxena. Advocate )
Versus,
! i 1. tnion of Indis, .
| % < through, the Cheirmen, 1. o
Telecom Commission. 1

’ sanchar Bhzwan , y

11 20 Ashoks Rozd, ~ '_:!l .

New Delhi, L

i | 2, The Chief Ceneral Menager NTR

; | h Kidwa i Bhaowean, v

4

3. Cenerzl Meneger, Telecom,

Dept of Telegommunication,

CTO Compound,

Agre ,
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C/o Genercl Manzger, Talecom Department

of Tclecom, C,1T.,0 Compound, Agra,

5. Divisionzl Engineer,

Tzlecom(D.F.C Maintanance )

Tax Bhowan, Agre Fort,

|

Agra.
|
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: (Counsel for the Respondents: Sri D.S, Shukla, Advocate ). | E
,
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J The applicent, Komazl Prasasd Sharma, has come up héfore

> the Tribun:l seeking direction to the respondents to
regularlise his sservices in vicw of his continuous

service of 7 years and consider him for zppointment against

the regulsar vacencies in the Department,

of fice of respondent, copy of which has been annexed &s

-
2. As per aspplicant's case, he was initially engcged as 1
|
Cesucl Driver in respondent- Department in December, |
| .
l I
1991 ageinst le vacant post snd since then he has i ~h
|
continuously been working with the respondents,having | “
|
working days es mentioned in the chart issued by the 4
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Annexure No.A-l to the O.Avfhe epplicant has claimed that

under the sctizme, known &s C.sucl Labourer (Grant of
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Temporory .tatus .nd Begulerisction) afthe Scheme
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of thne Department of Tele Communicestion 1989, he becomes
entitled to be .ccorded temporory stztus for h.ving

put in the required number of working days i.e & period
of 240 .dseys and thereafter, he gets entitlement of being
considered .-for regularliscticn of the services. The

applicant hss also pleaded thut he made saveral representati

-ons o this effect, but, the same havé not been decided,
So |

The lstest being &f dated 11.12,97(Annexure No.A-4 )¢

+hen the gpplication was not favourably d¢sposed by the

depertment, he has come up before the Tribunal for the

direction.

3. The clcim of the appliCanthggﬂgbnteated on bz=hzlf of

the respgondents,znd it has been pleaded that the Post

of Driver being CGroup 'C' Post, the gpplicant is not

entitled for regulerlisation, as prayed for,

4., Heard, the learned counsel for the rivel contesting

parties ;nd pgrused the record.

5. Considering the facts ;pd circumttances of the case
:nd law referred on the point, I am of the view

: v ponclenl®
that the zuthorit¥d in the)Depertment may be directed to

examine the case of the applicant :nd pass approprate

order, It is, therefore, directed thst the respondents

shall examine the case of tha ap,licant in the light of

provision contsined in Cisuul Labour (Grant of
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;@ﬁﬁporary Status and Regulcerlisation ) Scheme of Department
of Tele Communicetion, 1989 and pass deteciled,

specking ecnd reasoned order within 4 months from the

cate of communiccticn of this order, o«##d under

jntimation to the applicant,

No order as to costs,

i

Member (J)

/i Kk .s/




